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a4y £ country, but the kerosene quota
sanctioned to this state is less than six
‘yercent of total requirements of the State.
<aeping in view the population of the state,
the monthly requirement of kerosene forthe
state is about 67474 Metric tonnes. In

monsoon, the consumption of kerosene oil

goes up.

Therefore, | request the Central
Governmentto supply maximum kerosene
to the State for this month.

(vi)  Need to introduce Value Added
Tax Patterns for Cigarette
Industry

(English]

SHRI PG, NARAYANAN
(Gobichettipalayam): Sir,inthe interim report
submittedbythe Tax Reforms Committee to
the Government certain very important
recommendations have been made, both
pentaining to direct and indirect taxes. The

“w~ matter has been discussad at length on the

floorofthe House duringthe Budget Session.
the Tax Reforms Committee has
recommended to the Government the
introduction of ad valorem or value added
pattern of Central excise duty for all
commodities, though no specific mention
has been made of every commodity in detail.
Based on the details submitted by the Tax
Reforms Committee and on the basis of the
representations received from various
quarters, asuggestionwas madetothe hon.
Finance Minister to introduce value added
tax pattern for cigarette industry or
alternatively it could be a blend of specific-
cum- advalorem in public interest and from
the point of view of raising more Government
revenue.

I, therefore, request the Central
Government to take necessary steps in the
matter.

(vii)  Needforconstructionofaflyover

at Changsari Railway gate on
National Highway No.31, Assam

SHRI PROBIN DEKA (Mangaldoi): Sir,
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the people of Assam are agitating over the
construction of a-flyover at Changsari -1
railway gate on national highway N. 31
connecting Barpeta and Guwahati. This
strength of road is the busiest in the whole
of Assam. For wantof aflyover at this railway
gate, vehicles plying onthe national highway
No. 31 remain stranded for hours together,
since the railway gate remains closed for
passing trains one after another. On many
occasions, it so happened that patients in
critical condition breathed their last before
reaching the Guwahati Medical College
Changansri. The city of Guwahati is
expanding very rapidly towards Changsari.
The proposed IIT buildings are also being
constructed near Changsari.

Therefore, lurge the Union Government
to make necessary arrangements for the
construction of a flyover at Changsari
railway gate.

12.15 hrs.
DISCUSSIONS UNDER RULE 193

Drought Situation in VArious Parts of
the Country - CONTD.

[English]

MR. SPEAKER: We will have further
discussion on prevailing drought situation in
various parts of the country. Shri Rajveer
Singh, you will continue your speech.

[Translation)

SHRI RAJVERR SINGH (Aonla): Mr.
Speaker, Sir, yesterday, | had initiated a
discussiononthedrought situationandtoday
also you have ordered me to continue the
discussion. Sir, even Yyesterday, | had
submitted that we have not been able to
utilise water properly. For the last ten years
or so there had been some changes in
weather and the percentage of rain is going
downevery year. We assembled todiscuss
the drought situation when such a situation
arises. Yesterday | had submitted that even
throughthediscussions are heldinthe House,
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every time the problem is not being checked,
It keeps growing. We have expressed out
concern In the Agriculture consultative
Committee and today again | would ke to
oxpress my concem that drought situation
would not be solved by discusslons alone.

Have we devised any matter plan to
check the problem of drought for the last
"forty-five years? | believe evary year
discussions are held on droug:t sltuation,
then statements are being made that such
and such amounts have been sanctionedto
such and such state,, but mere distribution of
funds to various states is no solution to the
problem of drought?

Even yesterday, | had submitted that

rivers are in flood during rainy, season the
water flows to the sea and it is not utilised,

1217 hrs.
[MR. DEPUTY SPEAKER in Chair]

remember when Dr. Rao was the
Minister of Irmgation, he had prepared a
plan, but it did not come out of the files. Then
noGovernment paid my attention towards it.
Misuse of water willcontinue untiland unless
ws construct awatergrid. Tha water flowing
n rivers is a source of life and there will be
a continuous loss of water which is an
«ssential element of iife.

Today we talk of installing small pump
sots and undertaking some boring. The
sftuation of drought has become so critical
thal the water in bore-wells has dried up.
Likewise, tubewells are getting dried up.
Pumpsets are providing useless as the
water level has gone down.

| am not talking of imigation sources
alone. You will see that the tubewells have
proventobe useless. Poorpeople somehow
manage to get installed a pump-set with
great difficulty. But atterthe passage of one
year, people come to know that the water
level has gone down. Then people have to
spend more money to dig out of the pipes
and install a new pump-set. Every year the
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water level is going down. Every year the
water s going down. The evilconsequences
that follow are scarcity of drinking water as
well as waterforirrigation purposes. Presant
sltuation is so horrible that water is so scarce,
that even the animals do not get water to
drink. Man can manage to quench his thirst
by one mean or another but the scarcity of
waleris creating severe problems in case of
animals.

Our friend was saying that the rainy
seasonhas setin, but has started very late.
The country has suffered a loss due to the
belated rains. Government should take
steps 1o check such loss. The Agriculture
Minister is sitting here and it appears to me
that the lack of coordination between the
various ministries is also a big reason forthe
poorcondition of thefarmers. The Agriculture
Ministry will assessthe situation created by
the Irrigation Ministry will provide water and
the Power ministry will provide electricity.
The result is that the farmers’ condition-is
thatof Draupadi, the wife of many husbands.
When we tell the Agriculture Minister that
drought conditions have occurred, he says
that he is unable to do anything as he is not
getting electricity. Why is electricity not
available? Power cut is resorted In villages.
During the past 45 years you have not been
able to generate electricity enough to meet
the requirement of water of every farmer.

The Jamrani dam was proposed to be
constructedin Uttar Pradesh. That proposal
was approved, but it cold not ba constructed.
At first acanal was constructed. Crores of
rupees were spenton canals but the dam
was not constructed because the
Environment Ministry objected1o it. Through
you, Iwould like to ask the Government that
if it had not sought prior permission from the
Ministry of Environment then why were the
canals consorucied before the construction
of Jamrani dam the canals are breaking
down., they are drying up and their stones
have reached the houses of many paople.
Last time when | had met the hon'bie
Irrigation Ministries, he had given an
assurance that the dam would be
constructed. But the constructionof thedam
has not yet started and the water is going
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waste. There will have to be proper
coordination. The agriculture ministry shrugs
off its responsibilty by saying that the
Irrigation department is not with it. A new
ministry should be formed to look after the
work of Agriculture and weltare of farmers.
One gepartment should be made responsible
for all this. We are unhappy and pained.
Tedaythe positionisthatthe farmerdoes his
work by securing a loan from one source or
the other and he sets a pump set by getting
the boring done. The pump sat fails within
two years, because the water level goes
down within that period and then he needs
more money. The Government should not
allow to take water from the upper level. If
water is taken from 25-30 feet, the water
levelwillfurther go down and after that water
will have to be brought from 300-400 feet.
The Government should get boring done for
that and set up tubewells. The situation is
this that the tubewells being installed with
the assistance of world bank by the
Government are failing. When the
Government is approached, it is said that
there isa paucity of funds. whenwa askthe
Agriculture ministry to do something, the
Agriculture Minister says that the Finance
minister does nol agree. The Agriculture
Minister should tells us asto how the system
will work. You are entangling us in the
problem, you should rather work for the
wellare of the farmers. The hon'ble minister
says that there is a paucity of funds. We are
payingtaxes. The farmers are filing up your
coffers with his hardearned money. You gfe
wasting that money in promoting culture S
star hotels and the farmers are not being
helped. The Government and the Hon.
Minister are responsible for that...
(Interruptions)

SHRI'RAM VILAS PASWAN (Rosera):
During the time of Devilal ji farmers were
allowed concessionto visit five star holels
{Interruptions)...

 THE AGRICULTURE MINISTER (SHRI
BALRAM JAKHAR): | do not have the
department of food under my charge.

SHRIRAJVEER SINGH: ltwas forthe
dhoti wearers that Is why | have slaned
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various parts of the
wearing a pant. People used to say that |
wear Dhoti because | want to visit five star
hotel. {Interruptions)

This is serlous topic. This shouid nol be
taken lightly. ItIs discussed in every session
but it remains restricted to the files. You
cameinto poweroneyear ago, what scheme
have you chalked out to deal with the
drought conditions? Country faced drought
conditions lasl yearalso as a result of which
people are passing throguh very hard days.
Rice eaters in Delhi are facing a lot of
difficulties because there has been very low
production of paddy and prices of rice have
gone up. The plight of the farmer has be
come so bad that he does nol get the price
of his produiclion, heisdrought stricken. Iif he
mobilises additional resources for irrigation,
he has to incur additional expenditure. The
prives of Fertilisers have increased
considerably, electricity is not made
available, tubewells are lying idle. When
electricity is not supplied, he is completedto
install a diesel pumpset. His condition has
worsen so much that even the Agriculture
Minister says that it does not concern his
department, butilis afactthatthe Petroieum
Ministry has failed 10 supply diesel to Uttar
Pradesh today. Hon'ble Minister, linvite you
to visit Uttar Pradesh and for see yourself
thateventodaythere are long lines on petrol
purmps inUtter Pradesh for diesel asfarmers
not getling and are planting paddy crop by
installing a pump sets. Electricity is not
available, dieselis not available, who should
take the responsibility forallthis? This is not
the responsibility of the State Government,
it is your responsibility. The quota of diesel
of Uttar Pradesh has been reduced. Your
public distribution system has failed and its
consequences are being faced by the
farmers. You have failed to make diesel
available. The crop has dried” up dug to its
unavailability. It is not raining enough to
meet the requirement of paddy crop and, ifa
pumpset is installed, diesel is not available
fro that. If you cannot give electricity, you
cannot give diesel, then why are you sitting -
here? You should resign forthwith and goto
the people. After ali you also we some
responsibllity for this. It Is not proper for us
also 1o declde the fate of farmers by skting
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here in this air conditioned hall and in the
offices. The farmers are leading a very
miserable life. Tomorrow the country will be
on the verge of starvation. Although this is
correct that if the production of wheat goes
down the Government will get an excuse to
import it. Some people will earn profit in this
business. It seems that they have hatched
aplantokillthe poorfarmers andconsumers
of this country. You impon at the rate of
Rupee 41/2 perkg i.e. four hundred and fifty
rupees per quintal while you procure it from
the tarmers of the country at arate ot Rupee
260 a quintal. After all, what the wrong has
done the farmer of the country. My friend is
saying that they have increased that prices
slightly. The increase might have been
effected io justified the rate of Rs. 450. But
the increase is not enough to meet his
requirements. You seem to be the more well
wisherof farmers offoreigncontries than the
farmers of the country. This will not do.

Mr. Deputy Speaker, Sir, through you |
would like to request the Government to
chalk out a master plan to deal with the
drought conditions, under which a
parliamentary committee and a committee
of experts should be formed and a fresh
discussion should be held on the report of
the Doctor K.L. Rao and that report should
be implemented. In this way, the farmers will
be bensfited.

In the end, | would like to say another
thing. This discussion should be taken
seriously. Work should be done on a war
footingbasis tatackle the droughtconditions.
I the Government does not work in a war
fooling besis to deal with the drought
conditions, it will fail in its attempt. The
rainfallis decreasing, every year. One cannot
<2y anything about the next rainfall. That is
why | requast you niGi is leave us al the
mercy of the weather. The farmers of this
country should not be left at the mercy or
vaguries of nature. You are  making much
progress and has made alot of development.
How long will you continue to depend on
Nature? You should ask your sclentist tg
develop seeds for a crop which may needs
less water. Now a days farmer has {0 water
the wheat crop five or six times? Hava you
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ableto develop such a variety of seed which
may have 1o water only twice. Can you not
develop such a seed, which may need less
water? Today, there are many high yielding
varieties of seeds which need more water
and fertilisers. | would like to ask the
Agriculture minister to make clear astowhat
ICAR is doing, which is like a white elephant
for the Goverrment. What has it done? How
many varieties of seeds has to developed,
sofar? No new seed has been developed
so far, which may need less water. You are
talking about the achievements made during
the last five years. Those achievements are
sopoorthatitis shameful even sotalk about
them. The han'ble minister will say that he
hasbeen occupying this pertfolio only forthe
last one year, but what has been his
achievements in one year?

Mr. Deputy Speaker Sir, | shall not say
much about!l.C.A.R.butl shallonly say that
those who are scientists tnhere should
develop such Varieties of seeds which may
need less waler so that waler is saved.
Recently, | was reading in the newspaper
andthis issue came upin the House as well,
that the Urban Development Minister has
said that more drinking water cannot be
suppliedto Delri. So youdo nothave enough
water, you can neither supply water for
drinking noriorirrigation. Sothis Government
is, Governmen! without water. In my views
the Government which cannot supply water,
should drown itself in a handful of water.

ONE HON. MEMBER: They do not
have even that much of water.....

SHRI RAJVEER SINGH: One of my
friend is caving that they do not have that
much of water toc grownthemselves. Thatis
why a simple epeach will not dc asthey say
that minister has made a very forceful
speech. The minister is an expert in giving a
reply. But after the debate, this matter
should not betreated as clcsed. That. tshall
request you to direct the Government to
prepare a master plan regarding this. So
long as we do not make efforls on & war
fosting, the farmers and the people of tie
country willnot be benefited. Tha producers
as well as the consumers of Indla are
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unhappy, that is why a master plan should
be prepared to remove their difficulties,

[English)

DR. R. MALLU (Nagar Kurnool):
Respected Deputy Speaker, Sir, | wish 1o
drawthe attention of the House tothe drought
situation prevailing in the State of Andhra
Pradesh. This was mainly due to the late
commencement of the monsoon in which
only 50 per cent of the area was sown.
Nearly 12districts have beenaffected bythis
drought situation, as per the information of
the State Government. The first district
which was affected is Mahbubagar and the
second district which was affected is
Nalgonda.

Evenduring the normal commencement
of the monsoon, from the district of
Mahbubnagar where Nagar Kurnool, which
is my Parliamentary constituency, falls there
will be lot of migration of labour or different
parts of the State and to the country, in
search of their livelihood, leaving their cld
parents there and without the essential
commodities 1o themto live on. This is all
due to lack of rainfall. Onlytentotwenty per
cent of the area is sown in Mahbubnagar
district and lot of crops are drying up for want
of raintall. Most of the people are migrating
to differnt parts of the State and this has
beer become a chronic habit of the people of
this district.

I would also like 1o bring to your kind
notice that in the district of Mahbubnagar,
thereis neither surface water resources nor
there is any ground water resources.
Unfortunately, through the Krishna river is
passing through this Mahbubnagar district,
there is no source of using that water for
Irrigation in the Mahbubnagar district,

Sir, 1, therefore, request through you,
the Central Government to find out tha
chronic drougnt affectad districts of the
State and provide amentties 1o face the
drought situation on a permanen! baslg
ratherthan attending tothe drought shuatlon
temporarily.
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As youknow, there is no source of water
forirrigation. |, therefore, requestthe Central
Government to find out a way to establish
some small scale industries in the
Mahbubnagar district and fo go in for a
research and development centre from the
Agriculture Ministry, so that they canfind out
variety of crops, fruit-bearing trees and
horticulture etc. which can ba established in
the district and that way, this drought which
is continuously affecting the district, causing
lot of problems can be avoided.

Yesterday wh e speaking onthe drought
situation of Andhhra Pradesh the -hon.
Member frcm  Telugu Desam Shri
Sobhanad:ecswara Rao Vadde toldthatthe
State Governmeant and tne Chiet Minister of
Andhra Pradesh are not doing anything on
the drouah! relief measures. In this regard |
would like ta bring to the netice of the House
that aslong back as 2nd May of this yearthe
Secretaryof Agricuiture, allthe Departments
of Agricutture, with the assistance of the
Agriculture University, have drawn up a
contingency plan 1o tackle the drought
situation in Anchra Pradesh.

Acontinuos review is being done under
the Secretary Agriculture, Government of
Anchra Pragesh As a matter of fact the
Relief Commigsioner of Andhra has visited
Nagar Kurnool Parliamentary Constituency
of Mahbubnagar district. He has also visited
a number of drought affected district. The
Secretary of Agriculture has visited
Nalagonda district which is affected very
much. Fer that matler the Secretary,
Agriculture is planning 1o visit the
Mahbunagar district on the 30th.

The State Government has already
intimated the drought situation of the State
10 the Centra; Governmant on the 1Gth of
Julygiving particuiarstothe Union Agriculture
Ministry. EBul unforlunately a wrong
Information is given lothe House sayingthat
the State Government has not intimated to
the Central Government about the sltuation
prevalling in Andhra pradesh. Continuously
the Commissioner of Agriculture, the
Commissioner of Relief, the Secratary of
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Agriculture are monitoring and reviewing the
sluation. They are touring the districts which
are affected. All the affected districts are
visited by these three officers of the State
Gowt.

On 17th of July the Chief Secretary of
Andhra Pradash calledfor a review meeting
where he reviewed allthe Depariments, not
Just Agriculture but alithe Departments, and
has given Instructions to take appropriate
steps to tackle the drought situation in
Andhra pradesh. When there was scarcity
of water in Andhra Pradesh, the State
Government had released Rs. 10 crore to
provide drinking water.

As you know, there is Rs. 80 crore
provision atthe State Government's disposal
tc spend for giving relief 10 the people
atfected by drought and other natural
calamities. From that he State Government
has been working. My requesttothe Central
Govemmentistofind outthe chronic drought
affected districts of the State and find cut a
permanent solution by establishing small
scale industries, goinginforirrigation facilities
which will provide some sort of a permanent
solution 10 the backward and droughtprone
districts of the State.

| convey my thanks for giving me a
chanceto being the drought situation of my
State to the notice of the august House.

SHRI CHITTA BASU: (Barasat); Mr.
Deputy Speaker, Sir, the Government of
India remained anidle spectator, callous and
inditferent when a vast part of our country

_was underthe spell of - letme use thephrase
used by the hon. Ministar himself | will take
recourse to that again - rare severlty. Of
late, this has been a new phrase which we
havebeen taught . Sevanity and nowhe adds
rare to i.

As a matter of fact | have got certaln
Information  gathered by a non-
governmental agency which ls generously
relledupon. According tothat over 70 million
people and 18 million hectares ol crop area
spread over seven States were under the
gripof severe drought. The drought caused

JULY 28, 1992

(i) Drought situation in 364
various parts of the Country -
a loss In terms of kharif foodgrains and the
loss is placed at Rs. 3000 crores. For cash
crops like cotton andoilseeds, itis estimated
to be of the order of Rs. 5000 crores.
Therefore the magnitude af the crisis isto be
properly understood and it Is to be taken into
account that It not only been severe, but it
has also been a rare severity. The problem
has been made allthé more critical because
of the new economic policy thrusts of the
Government. This is not the time for me to
discuss the economic policy of the
Government, but sofaras the sufferings due
to drought of the people are concerned |
would only mention that the Eighth Plan - as
faras we couldknow - has given a relatively
lower priority tothe agricuturalgrowth; ithas
given a relatively lower priority 1o the rural
development and poverty alleviation. K the
Eighth Plan gives low priority to these areas
- areas of agricultural growth, rural
development and poverty alleviation -
naturally it is a matter of grave concern for
the people who understand the economy of
our country 1o the least extent. The present
Budget policies are also causing great
hardships to the people because there has
been less allotment in these areas. There
has been severe cul in certain areas which
directly concern the people who are living in
millions in the rural areas and who have

. becomethe victims of this drought. Therefore

this matter
respect.

is very serious one, in this

| am very much concerned about the
attitude ofthe Government of India towards
the State Government in respect of giving
financial aid 1o them to meet the drought
situation. On the 9th Julythis year, aquestion
was raised in this House and the hon.
Minister was verykind 1o give a very detailed
answer te this, | found from that reply that
geveral Governments have requested the
Govemment of India to provide financial
asslstance to meet the situation arising out
f the drought condition Intheir Stales. The
State of Gujarat requesied or Rs, 850
crores of Central assistance; Kamataka
requested for Rs. 50 crores only. This is the
amount that they wanted. Kerala
for Rs. 138 crores; Madhya Pradesh
requested lor Rs. 295 crores;
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requested for Rs. 789 crores; Manipur
requastedforRs. 3.15crores and Rajasthan
requested for Rs. 1.71 crores,

This is the request made by these State
Governments affected by the drought for
getting the Central assistance. But, what
hasbeendone sofar? Respected Agriculture
Minister was very polite, but frank. | quite
appreciate his frankness. he said politely
that the Ninth Finance Commission has
given an Award and according tothat Award,
Calamity Relief Fund has been created; it
has already given. certain amount for these
State Governments also; therefore, whatever
might be the drought, whatever may be the
extent of natural calamity. Whatever may be
the extent of fire, whatever may be the

woes, anxiety, difficulty and misery of the.

people, nothing can be given; and that the
Central Government will not and shall not
give any money to any of the drought -
affected States. We are ajso very much
concerned about this attituds of the Central
Government.-- Ultimatwly what has
happaned? The State of Gujarat has been
given Rs. 63 crores by way of advance by
way of advance plan payment and advance
instalment of Calamity Relief Fund (CRF). In
the case of Kerala, itis Rs. 17 crore, Madhya
Pradesh Rs. 20 crore and Maharashtra Rs.
33crore. | have already mentionedwhat has
been the requisition made by these State
Governments. |pleadthat this strait-jacketed
formula formulated by the Ninth Finance
Commission should be reviewed. This is
unworkable. This is inhuman.

SHRI CHITTA BASU: The Parliament

will be with you because thers cannot be a
calamity. You cannot just calculate the
calamity in terms of your Kitty. What is your
kutty? You cannot except the nature will be
so kind to have the calamity designed
tothe kitty. Therefore, {strongly

foel that it should be on record. if he has not
yet reviewed, then it needs a review. | hope
the House willbewliththe Agriculture Minister.
| should not say that we should walt for the
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Here he has lmroduced an element to
answer. Some State Govelnments will be
given some assistance by way of advance
payrnent for CRF and by way of advance
payment towards the Plan - that too on the
condition that the State Government has to
prove that there has baen drought and
drought has been of rare saverity. It should
not only be severe but it should be a ‘rare
severity’. Who Is there to know that there is
a rare severity. What is the criterion for
determining severity, rare severity and less
severity? Therefore, this is very very
indifferent and callous. | think, the
Government should take note. of it. The
House should take note of this indifferent
and callous attitude towards the suffering
millions in different States-of our country.

The last point it about the public

distribution system. I think the Government
should take note of it. I is going to collapse
because of the wrong policy pursued by this

Government. The offtake from the PDS us |

increasing. lhave gotfiguresto substantiate
it. The off take of foodgrains by the pubiic
distribution systemduting the eleven month
period ended February last was of the order
of 17.3 million tonnes against 13 million
tonnes during the previous corresponding
period. There has been a larger amount of
offtake fromthe public distribution systemin
the current year because there has beena
rise of prices in the open market. Last year
the offtake was of about 14 million tonnes.

Nowinthe eleven month period, thasbeen |
17.3 million tonnes. Therefore, there has

been an increase in offtake of more than
three million tonnes.

On the other hand, what has been the

procurement? The Agriculture Minister
should be concemed thatthere hasbeena

decline in the procurement for -feeding the

public distribution system. Just for his |

information, | want to say that the
procurement of foodgrains during the eleven

f

month period begining April 1991, declined |
by 21 percentto 18.1 miliontonnescompared |

Tenth Finance Commission. The Central
Government must take into account that
there should be central assistance extended
to the affected States.

22.9 million tonnes procured during the |
previous corresponding period. The result s |
that the Central pool has only 13.4 million |
tonnoes of foodgrains In stock as on 1st |
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March, 1992comparedto 18.8 milliontonnes
on 1stMarch, 1991. I think, the Government
has now come to the conclusion that the
Governmentwould import morethan 4 million
tonnes offoodgrainsfromoutsidethecountry.
Here, an important point has been raised.
Sir, Iwillconclude inone or two minutes. The
Government should understandthis point. If
you feel that the Government should not
, understand, then what shall | do? | will be
happy if you couldcontradict what 1am going
to say. A contract had been entered into
wherein imported wheat would cost the
Government Rs. 5260 per tonne where as
domestic cost will be cheaper at Rs. 4410
per tonne. When higher price is giventothe
India farmer which will cost them Rs. 4410
per tonne, they have contracted to import
wheat from outside at the cost of Rs. 5260
per tonne. why? The Government should
make itclear ~stowhy foodgrains are being
importedata higher pricethan the indigenous
price. The Government does not come out
with full facts. | want to know the facts.

My last point is about starvation deaths.
There have been starvationdeaths in Tripura,
Madhya Pradesh and Maharashtra.

AN HON MEMBER: There were no
starvation deaths in Madhya Pradesh.

SHRI CHITTA BASU: All right. | know
hatthe Government of MP has denied. The
sovernment of Orissa denied two years ago
ibout starvation deaths but subsequently,
e High Court gave a judgment accusing or
xing the responsibility upon the Government
fficials. Whatsver might have been said by
ourChief Minister, thefactremains. Defend
our Government. It is your duty to defend
our Governrnent. But you should also
nderstand that if this is the procedure
dopted by the Parliament that there will be

Jimpartial egency te go into the facts as to
hether there have been starvation deaths
“not, then there is no future for the poor.
1ere haveteenstarvation deaths in several
ates which has been established by non-
. ficial agencies, by evidence given even by
a Pressincludingthatof Tripura. Wouldthe
arliament remain silent? Would the
wliament remain indifferent and callous on
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these starvation deaths which are taking
placeinincreasing numberindifferent States
of our country, even though the State
Governments deny? Therefore, Sir, it is a
suggestion from me that some kind words
should fall from your lips so that the
Government can fuffill its responsibility and |
think the Parliament should constitute a
committee of its own to to into the case of
starvation deaths. Thank you.

[Transiation)

SHRI HARI KEWAL PRASAD
(Salampur): Mr. Deputy Speaker, Sir, almost
allthe Members otthe House have expressed
their concem over drought situation since
yesterday, However, it appearsthatthe hon,
Minister of Agriculture is not at all concerned
about it. Had he been concerned, or even
aware of the factual position, he must have
haddeclaredallthe areas as droughtaffected
are fromwhere the reports tothis effect have
come. Butthis Government has alwaysbeen
following duel policy. The way of providing
compensation to the big capitalists is some
what different whiie the way of providing
compensation ofthe poorfarmersisdifferent.
The Government adopts the indifferent
altitude in providing assistance to the poor
farmers in case of fire, flood or drought.
Earlierthe farmer grew crops to {ulfill his own
needs but now he grows to fulfill the
requirements of the whole country. The hon.
Minister must have been very well aware of
the drought affected States. The hon.
Member have alreacy mentioned about
them. Today, thousands of people and
animals have died and crops have damaged
due to drought. But out Agriculture Minister
is unaware of the situation. At the moment,
he is not in a position to give the statistics in
regard to the number of people and animals
who died and the crops damaged due to
drought. The great poet Tulsidas has said,
“Ka Varsha Jab Krishi Sukhane” It means
“what is the use of rain when the crop have
already dried up”

The hon. Minister himselfis afarmer. So
he should know the problem of the farmers.
Nowadays, the farmers are facing a typical
problem, They are unable to get diesel and
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petrolfortheirpumping sets. Itis nota matter
for which the Central Government or State
Government, may accused. What is the
alteative left with farmers, if the State
Govemments cannot provide diesel or petrol
at the time of severe drought. In that
situation, the farmer becomes helpless and
frustrated, where the Governmenttube-wells
are installed their drains are damaged.
When he goes for waterpoweris not available
for most of the time. On papers the work
regarding the repairing and construction of
drains is done but infact, the work does not
even take material shape. The concerned
officials embazzlethe funds. Whenthere are
floods, the officials get a large amount of
funds sanctioned in the name of relief work
but the work is done only on papers. If the
hon. Minister is really a farmer and the well
wisher of farmers, he must understandtheir
problems. Ifeelthatin Delhi wateris wasted
just for luxury purpose while in rural areas
the crops are dried up for want of water.
When the Members of the House express
their auguish overthe starvation deaths due
todrought situation, the Governmentrefutes
the charges and the doctors cerify that
those deaths were due to certain diseases
and not for want of waler and these deaths
are not starvation deaths.

Even the big cultivators who engage
field labourers to work intheir fields are also
finding themselves in a difficult situaticn.
How can they engage the labourers when
they donot have water intheir fields. In such
circumstances, the field labouresfailtoearn
their livelihood and thus they are forced to
move 1o cities on large scale tu earn their
livelihood. The field labourers work in the
fields to look after their familics. Such a
severe drought, forces them to move 1o
citiesthus makingthe ruralareas completely
desarted.

In addition to all these problems, your
distribution systems ls also delective. The
supply of commodttles right trom sugar to
kerosene through Fair Price shops Is totally
discriminatory.
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The Government has never taken
measures rectify the distribution system. As
pertheinformation availabie to me throughout
the Government of Utter Pradesh, diesel
quota has been curtailed. Sofarasthetotal
process of providing relief at the time of
drought is concerned, it is also defective.
The eastern region of Uttar Pradesh and
Biharare hit by drought. The rain was very
scanty and thus there is no sccpe of good
crop. However, in future there is every
likelihood of flood, and when there will be
floods, then the plans will be prepared. The
officials will visit the affected areas and
make the estimates of the total loss and the
whole process will remain only in papers.
The procurement prices cf the wheat fixed
by the Government is not remunerative and
its result is that the wheat is not reaching at
the purchasing centres in adequate quantity.

The Government itself can make an
assessment of the quantity of the food
grains that has reached al the purchasing
centres, The farmers do not supply the
wheattothe centres perhaps because they
have to supply it at the rate of Rs. 275/- per
quintal. While the Government imports the
same from Canada, atthe rate of Rs. 526/
- per quintal. Despite this, it won't be justified
1o blame the farmers for not supplying wheat
1o the purchasing centres, Is it not an act of
exlracting commissicn?

Through you, | would like the hon.
Minister of Agriculture kindly to issue
directions to ensure the supply of electricity
1o farmers round the clock. So that the
country may be protectediromdrought and
starvation. | directly level the allegation of
taking commission on the hon. Minister and
would submit to him that i he is really a
farmer, and has kindfeslings forthe farmers
In real sense, he must give directions for 24
hours supply of electricity to the farmers. All
the damaged drains should be repalired. On
onehandpeople are sutfering due to drought,
while on the cther hand, they are being
asked to pay the dues; tha Govemment
ehould stop all the recoveries and make
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provisionforthe livelihood of the unemployed
youths labourers running from villages to
cities for the purpose.

Ihopethatthe hon. Minister of Agriculture
would protect the farmers of the country;
and it you fall in doing so, the victims would
raise their voice against him. with these
words | conciude.

[English}

MR. DEPUTY SPEAKER: The House
stands adjournad for lunch to re-assemble
at 14.00 hrs.

13.03 hrs.

The Lok Sabha then Adjourned for lunch
till fourtean of the Clock.

1405 hrs.

The Lok Sabha re-assembled after
Lunch at five minutes Past Fourteen of
the Clock

[MR. DEPUTY SPEAKER in the Chair

MR. DEPUTY SPEAKER: Now we take
up the papers to be laid on the Table.

~ PAPERS LAID ON THE TABLE

Review on the Working of and Annual

Report of Salar Jung Museum Board

for 1990-91 and statemaent for delay In
laying these reports etc.

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): On behall of
Shd Arjun Singh, §beg to lay on the Table:-

(1) () Acopyofthe Annual Report (Hindi
and English verslons) of the Salar

Jung Museum Board for the year
1991-91.

() AcopyofheAnnual Accounts (Hindl
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and English versions) of the Solar
Jung Museum Board for the year
1990-91 togetherwith Audit Report
thereon.

(i) A copy of the Review (Hindi and
English versions) by the
Government on the working of the
Salar Jung Museum Board for the
year 1990-91.

(2) A statement (Hindi and English
versions) showing reasons fordelay
in laying the papers mentioned at
(1) above
[Placed in Library. See No. L.T.
2350/92)

Alr (Prevention and Control of
Pollution) (Union Territorles)
Amendment Rules, 1992 etc.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT)  (SHRI
RANGARAJAN KUMARAMANGALAM) On
behalf of Shri Kamal Nath, | beg to lay onthe
Table:-

(1)  Acopy of the Air (Prevention and
Control of Pollution) (Union
Territories) Amendment Rules,
1992 (Hindi and English versions)
published in Notification No.G.S.R.
379 (E) in Gazette of India dated
the 31st March, 1992 under sub-
section (2) of the section 53 of the
Air  (Prevention and Control of
Pollution) Act, 1981.

"sp [PlacedinLibrary. SeeNo. LT 2351/
92)

(2) A copy of the Harardous Wastes
Management - and Handling
Amendment Rules, 1§92 (Hindiand
Euglish versions) published in
Notification No. G.S.R. 380 (E) in
Gazetle of Indla dated the 31st
March, 1992 under section 268 of



